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fEtwIUItI 

IOl DEPUlY SPEAKER: Hon. Finance 
MiDiIIa- to mo_ the Bill. 

11IE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH); Mr. Deputy Speaker. 
Sir. I bee to mo~ : 

'"I'bat the Bill further to amend the Preven
tion of Dlicit 'liaffic in Narcotic Drugs and 
PB,dl0U0pic Substances Act, 1988, as passed 
by. Rajya Sabha. be taken into considera
tion." 

In recent JNIS, India baa been facing a 
terious problem of illicit trafflC in narcotic 
dmp. To ltmJIlhen the drive against this 
IIIIDUICe. Prevention ofIDicit Trafi""lC in Narcotic 
DrIIp and Psydlotropic Substances Act was 

IID8deCl in 1988. 

this Ad deaIa with orders of pn!Vmlti~ 
dIiteaaicm apimt any person enpging in offen
CIII 01 iDicit aaffic in nan:otic drup and 
PIJri ........... uces. Section 10 of this Act 
dals wiIh onIea of preventive detention in 
cues of o&ac:eI UDder the Act cotJlJlliued. in 
wballu ...... as "an area hishly vulner
ab1e to ada iDic:it trafi"te" and indicates the 
period _whichdctention can be made without 
IIIlfeteace to 1IIe AdYiaory Boatd. In cases where 
W ........... 1IUIde under Section 10. the 
__ m paW of dfJte1bm can be upIO t1IIO 

,... ...... dIe Clldilwyperiod of o_year. 
11dI ..... iIiwf .. ftlid 0D1y 1Ipto 31st July. 
19JJ. An O. Fe CIe ... pmmulpted by the 
l'IaideaI OIl JOdl ..... 1993 _ Gten8ion of 
5mioD 10 fOr. peaW of·tbree )Un beyond 

31st July. 1993. 'l1lia became neces.ry as dft!. 
Parliament was not in Session. This Dllleb to 
rCptace the said Ordinance. 

The seizures of narcotic drup and psycho
tropic substances in highly vulnerable areas 
account for 58 per c;ent, 73 per cent and 45 per 
cent of the total seizures in the whole country 
durina 1990, 1991 and 1992 respectively. It was. 
therefore. felt necessary that the detention 
period of two )'ll3rs in respect of offences in 
vulnerable areas acts as a strong deterrent and. 
therefore. the provisions of Section 10 have to 
be extended for a further period of three 
years. 

With thelle words. I move that the Bill further 
to amend the Prewlntion of IDicit Traffic in 
Narcotic Druas and Psychotropic Substances 
Act as passed by Rajya Sabha be taken into 
consideration. 

MR DEPUTY SPEAKER: Motion moved : 

"11lat the Bill further to amend the Preven
tion of IDicit Traffic in Narcotic Drugs and 
Psychotropic Substances Act, 1988 as passed 
by Rajya Sabha. be taken into considera
tion." 

fIir»uIodon/ 
DR LAXMI NARAYAN PANDEYA 

(Manduur) : Mr. Deputy Speaker. Sir just now 
the bon. Minister has remarked that this Bill is 
a short one but the intention behind is not so 
small. I support the MotioD of diaappJOVll} 
moved bf Shri Nitiah Kumar. This support is 
also nquired in view of the Gowrnmenu' 
tendency of promUlgating the ordinances each 
and ewrytime. This is true that these drop are 
beint misused or the tendency for misusing 
thele druas are on the increase which is not a 
JOOd thina. This is also true that the existing 
la .. are aot being oblleJ"\lM in the right earnest 
1Iobich may be a result of their shortcomings. 
Instead of promulpting ordinances it would 
~ been better if)'OU had worked in a practi
cal way; then the ordinance was not needed. 
When it was in yourtnowledae that the 3 years' 
period is &Ding to complete then you could ha~ 
~ it by bringing a BUl in the last session. The 
hon. MinUter has taken this step in a hurried 
manner. He was 'ft1'Y much aware of the en
IIUiDa luty IeIIioD. even than be did not wait 
for it. 1 CODIIemn such type of tendency. The 
nUDlbea" or ordiDaDces promUlpted durina 
1990-91 is leaer than the ordinances pro-, 
mulpted in 1991--92. The number further 
increued in 1992-93. This tendency is ever 



increuina. The Gowmmeat sa.,. that these 
Narcotic Dtuaa _ adversely alTectina the 
PQdaol., of the people.;8ut ..maUo say about 
the ~ ill-trend of the G;'venllnellt, for 
pIOmulaatina Ortinances frequently. In order 
10 prnent such ordinances the Government 
should check this ill-trend. 

I would like to bow from the Gmlemment. 
The number of cues detected, number of 
wlprits punished, the quannim of eontmbands 
includina Opium. Hashish and Heroin during 
1991-92 and 1992-93. So far as 1 know, some 
days back )'DU had mentioned that 12 thousand 
penons _ arrested. In this regani I want to 
mow the number out of them against ..mom 
cuea _re Sed. There were Detention orders 
for fJ7 penons and 80 perllOns out of them _ arrested.. 

You had mentioned at one place about 
special couna, that speedy decisions will be 
taken throup these special courts. What 
happened to those special courts about ..mieh 
)'UU had made a mention? I want to krunI as to 
what extent this illepl tmde has increased.. The 
Government has admitted in this Bill that: 

/EngIUJr/ 
"&pl.nation I-In this sutHection. area 

hiahly wlnerable to such illicit tmffic" 
means-

(i) the Indian wstoms waters; 

(it) the wltOms airports; 

(iii) the metropolitan cities of Bombay, 
Calama. Delhi, Madras and the city 
of ~ranasi; 

(tv) the inland .rea one hundred kilo
metres in width from the coast ofIndia 
fallina within the territories of the States 
of Andhm Pradesh, Goa. Gujarat, Kar
nataka. Kerala. Maharashara, Orissa. 
18mil Nadu and Weal Benpl .nd the 
Unioll 1erritoriea of Daman and Diu 
ad PoDdidlerrr. 

/Il'alullIIiottj 

What arranpmeata have you made for • 
lMlina & c:hec1r. on lII1uaaliua aaivitiea in the 
aJItom areu a. mentioned abo",,? 1 want to 
meation the names of B.rmer. Jaisalmer of 
Rajaalhan and Kutch. lamnaaar &: Junaaarb 
rI Gujat'at which .re dose to the borders of 
PaJdItan. Smuati", is rampant in these _ ... 

It is lnIe that uptO aome e:Il'eJit )\)U have put • 

check on -Ufllina activitiea in Punjab but 
lDluuIinI activities _ openly beiDa c:arried 
out in Gujuat throuah sea. Not only 1his, 
besides Nan:otic Drup. Arms .re abo being 
lDlualed openly which . were earlier used 
duriDa bomb bluls in Bombay. Same 1hing 
happened durina a bomb blast in Saueh offICe 
in Madras in which many penons _ killed. 
Nowthey are _tred in Madras. I was mention
ing that there are lot of lacunae in the Iegisla
lion of 1985. There _ provisiaas in sec:tioIu 83, 
84, 8S of Criminal Procedure Code that JOU can 
attach the property of the one who has been 
restmined. But ifhe is arrested or has rec:eiwd • 
IIImmon from the Court then :you cannot attach 
his property. Only in the cue ofhis beina a fuai-
1i"" JOu can attach his property, JOU can make 
amendmient.s in this reprd. Are :you c0nsider
ing for any amendments? You can mise ita 
period by three ye8B but unless JOu make other 
provisions in it JOU cannot make it more 
efl'eai.ve. 

Some days back. I came to bow throuah 
newspapen that these days Manipur has 
become a _tIe for Narcotic Drup and 88 
percent population is invol._t in the Hashish 
business. Hashish is amuuled there from 
Burma border. What steps .re being t8ken by 
the Gmlernmeat in this regard? More than 80 
pen:ent people h."" become dru, addicted. Be 
it Delhi. Calcutta, Bombay or other small cities, 
heroine is openly beina sold every where. You 
can ~ oFt it at • pan shop. What action is 
being taten by the Go~ent in this reprd ? 
You cannot do anythina by merely brinaina an 
ordinance. I am makin& an a1leptions apinst 
)'OUr offJciaJ.a that it is done with their aiaister 
alliance. They know about it.nd ~ then they 
are unable to apprehend the cu}prits.1 know the 
officen inwh'fJd in the production of Heroine. 
The 80MB of opium _ pO'MIered and beina 
transported throuah trucb. They h • ..., their 
aodowns. which h."" more .tuJr than the 
licensed c:apaclty. The of6clala 'WIr)'much know 
about it but .re unable to .pprehend them. I 
want to submit that this BOlt of tendency is 
increaaina. If the oJlicials earneItly pedorm 
their duty. this tendency can be &mIIIted. Other
wile JOUr COFFBPOSA or. MISA will ao 
inelfecti"". 

1 'W81It to aubmit that sometimeapoor rumen 
_ anuIed in the cue of opium powder. 
__ they _ not pilty. You say th.the 

Itrmera 'IriIl1lClt .en or keep Dada powderliom 
, Jaly oawudl if he does 10 he will deiIeI've 
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punishment but the stuff which he is forced to 
sell at as. 50-100-150 per quintal is sold at Rs. 
3000 per quintal in the madel. This way. the 
farmer does not get a fair price and as a result of 
this the opium is smuggled. The farmer gets Rs. 
250-300 per quintal whereas the market price is 
between Rs. 3000 to Rs. 4000. If the farmer does 
not get the proper price then naturally he will 
smuggle it. I request the hon. Minister to pro
vide proper price to the farmers. You have a 
pressure from the developed. Countries and 
thereby you are gradually reducing its prices; 

but the number of drug addicts is increasing in 
developed and developing countries. Even 
America and U. K. are facing this problem and 
the number of the drug addicts there is also 
increasing that is why they are mounting 
pressure on us. This is also being smuggled 
from Burma and Thailand America put a 
pressure on Thailand and as a result of that it 
was banned there but even then it was being 
smuggled from Thailand. Burma and other 
countries. There is such a problem which can
not be attached to India only. This is a global 
problem. Thailand. Burma and Lagos were 
called "Golden Triangle" and Afghanistan, 
Pakistan and Iran were called "Golden Cres
cent". This is not limited up to India only. The 
pressure of America and U. K. on these coun
tries cannot work as they themselves are having 
this menace. This must be stopped and all effec
tive steps should be taken in this regard but it 
certainly requires the officials to perform their 
duties vigilantly and honestly. I do not want to 
mention the names of those officials of Central 
Excise, whose premises were raided and assets 
worth lakhs of rupees were discovered. If the 
otTJcials wort honestly such tendencies can be 
checked but they are not honest to their work. I 
do not say that everybody is corrupt there but 
there are a numer of officials who need to be 
investi&ated. Therefore, give a considerable 
thought to the provisions made in it and merely 
enacting the law or extending its period up to 
1996 will not set the things right. I am not dis
approving the Bill but want that the same 
should not be misused. I would also like to 
point out that unfortunately, the implementing 
machinary of the law i e. the officials, misuse 
these provisions and as a result of which the 
aJlprits remain free and innocent poor farme~ 
or ordinary persons are implicated by the 
police. Other vested persons who are indulged 
in such illegal trade also do injustice w the poor 
farmers by making falae cases against them. It 
&ivea an impreuion that due to the carelessness 
and inefficiency of the Government such 

tendencies are increasing and the Government 
is not shouldering its responsibilities in an 
honest way. This should be checked by adopt
ing every possible measure. 

I once again ",iterate that this tendency 
should be checked. The habit of taking drugs in 
the people, specially in the youth should be out
rightly discouraged and thus avoid a social and 
financial crisis being posed by it. The hon. 
Minister should see to it that his department 
may work with dexterity and honesty and by 
keeping a vigil in catching the culprits and seiz
ing such items. I have already told him that 
opium growing farmer are suffering a lot. Some 
days ago. I had requested the hon. Minister of 
Finance to provide help to such farmers as their 
crops were destroyed on account of a cold way 
but no help was given to them. This situation 
prevailed in Rajasthan, Nimar, Chittorgarh, 
lhala_r, our state as well as in Uttar Pradesh. 
The farmer in these states are in distress. As I 
have already told you that this is the sole reason 
of suffering. You catch hold of the real 
culprit. 

[Englishf 

MR DEPUTY SPEAKER: Shri Ramesh 
Chennithala. 

SHRI NlRMAL KANT! CHATfERJEE 
(Dumdum) : Sir, I have a request, Our speaker, 
Prof. Sudhir Ray has to catch the train. So, 
kindly give him some consideration. 

MR DEPUTY SPEAKER; Shri Chen
nithala, would you like to accommodate him? 
Now, you stand a chance. If you just accom
modate him, you can speak next. 

SHRI RAMESH CHENNITHALA: Okay. 

DR SunHIR RAY (Burdwan): Thank you, 
Deputy Speaker. 

Sir, I support the Bill. But the way in which 
the Bill has been introduced. cannot be suppor
ted, because an ordinance was first prom
ulgated; and now this ordinance is going to be 
replaced by a Bill. 

Sir, this reliance on ordinance is very much 
objectionable because it leaves great power to 
the Executive; and the Government feels that 
whenever an ordinance is promulgated. it is the 
duty of the party Members to support it and to 
make it as a law. 

It is admitted by all that drug menace has 
become a great menace in our Indian society. It 
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is destroying the social fabric of our country. 
Lakhs of young man have become drug addic
ted; and due to unemployment. due to other 
frustrations, they become easy prey {or this drug 
addiction and as II result, they become ner
vously weal and ultimately they succumb to 
death. This problem is growing year by year. In 
1988. this Bill was passed; but since then. India 
has become a special conduit of this narcotic 
drugs and psychotropic substances. Due to the 
contiguity with the countries of Golden Cres
cent and the countries of Golden Triangle. 
India is very much open to this drug trafficking. 
Pakistan. Iran and Afghanistan are making 
huge profits because of this narcotic drugs. lSI. 
the Intelligence Service of Pakistan nets about 
13 billion dollars a year from this drug traffick
ing. And consequently they use th is sum in 
financing the terrorist groups which are operat
ing in Punjab and Kashmir. Therefore. we must 
be aware of this problem. 

Even in North-Eastern States. this terrorist 
menace has become a great menace. In a meet
ing. I heard Manipur CM saying that even 
school children are drug addicted in Manipu ... 
Therefore. India must take proper measures 
against this drug menace. 

We know the experience of Latin America. In 
Latin American countries. often drug lords are 
directly aided and abetted by the Pentagon. by 
the CIA Under the umbrella and cover of CIA 
these drugs lords operate; they squeeze people: 
they destroy their economy; and they remain in 
power. We all know the activities of the foreign 
drug lords. America can teach Iraq a lesson: but 
they never teach the foreign drug lords. a 
lesson! But, when they are dissatisfied with the 
ousted ruler of Panama. then they said, "Well. 
he is a drug trafficker". But, before that, they 
never took any measure against the Panama 
dictator. 

This proposed Bill has draconian measures. 
We are afraid. We do not oppose harsh 
measures; but we are afraid that often democ
ratiC movements are stopped under such rep
ressive Acts. When the Government passed 
TADA, ESMA or NSA, we are given assurances 
that these draconian measu res would never be 
used against political opponents. But. what is 
the reality? We find that in different States of 
India. often TADA is used against political 
opponents. Often ESMA and NSA are used to 
suppress genuine trade union struggles. 
Therefore. we argue that these measures such as 
detention without trial should be used with 
utmost discretion so that common people do 
not suITer. 

We should also mention that often drug car
riers are put into jail; often petty smugglers are 
sentenced. But, what about the drug lords? 
What about the big guns? In this country. now. 
there is a nexus bet_en the drug lords. 
smugglers and some political leaders. The Bom
bay blast and the Calcutta blast have proved 
beyond doubt that politicians are very much 
powerful. They have much clout and they often 
evade the law. Often. we find that the police do 
not do their duties because they are under pre
ssure. Therefore. whenever there a deterrent 
law. it must be used against the big lords. What 
is required is this. There must be an all-out cam
paign against this menace. There must be 
media blitz. People must be aware of the drug 
menance. People must be aware as to how drugs 
destroy the social fabric and the society. 

But, the other day. in West Bengal, an young. 
prominent man was butchered. What was his 
guilt? He tried to resist the drug carriers. He 
tried to resist the drug barons. Everywhere, the 
Government should come forward to help 
voluntary societies which are trying to check 
this drug addiction. Hence. what is required is a 
determined struggle from all sections of the 
society. Merely police actions will not suffice; 
merely strong measures 'on book' will not suf
fice. What is required is cushion by common 
people against this drug menance. Thank 
you. 

SHRI NlRMAI. KANTI CHATTERJEE: 
May I just add this? The person who has been 
murdered by the drug traffickers belong to my 
constituency; and he was a volunteer during my 
election campaign. He was a DYFI worker. 

MR DEPUTY SPEAKER: Shri Ramesh 
Chennithala. Everyone will get five to six 
minutes. 

{DunsiationJ 

SHRI RAMESH CHENNlTHALA (Kot
lOyam) : Mr. Deputy Speaker. Sir. I rise to sup
port the Prevention ofDlicit Traffic in Narcotic 
Drugs and Psychotropic Substance (Amend
ment) Bill. Sir this Bill has been brought with 
limited objectives. Its scope is very limited. I 
agree to the views expressed by my other 
colleagues. Today. it is serious problem before 
OUf society. Not only India but the entire world 
is facing this problem. Just ~ow one of our (PM 
friends has stated in details as to how narcotics 
have affected our count!)· as well as other coun
tries of the world. The use of narcotic drull~ 
have created problems in every comer of the. 
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world. Youths in every country have got affected 
by these drugs. You can fwd drug addicts in 
every comer of our country. particularly in 
colleges, schools and hostels. The diseases 
caused by taking of drugs have also been men
tioned bere. According to a survey report con
ducted in India, it has been found that the 
consumption of narcotic drugs is more in girl's 
hostels. We should try to check it. 

The national economy and the Government 
of Panama are totally dependent on drug pro
duction. A reference of golden triangle has also 
been made bere. The Drug production in 
Pakistan, Iran and Afghanistan has created 
problem in this region. 

Our Government has passed a Bill in 1988 to 
check drug trafficking and the present Bill has 
been brought by our hon. Finance Minister to 
replace the Ordinance. Here I must say one 
thing that merely passing of Bills will not serve 
any purpose. They should be adhered to strictI y 
Many laws have been enacted so far by our 
Parliament by they are not adhered to. Even 
today the illicit trafficking of drugs is going on a 
large scale in our country. The Go\'emment has 
taken certain steps through Customs and 
Revenue intelligence agencies but the hon. 
Minister has himself stated in the statement of 
Objects and Reasons of the Bill that the use of 
drugs has increased in last three years. Some 
steps have also been taken by the Ministry of 
Welfare. Crores of rupees are being spent on it 
but the benefits are not reaching the affected 
people. I think the endeavour, which is being 
made, is not in the right direction. Therefore. I 
would lite to gequest the hon. Finance Minister 
to call a joint meeting of the officials of Finance 
Ministry and Welfare Ministry to chalk out a 
new plan so that steps could be taken to 
rehabilitate the affected people. 

Drug trafftding is going on a large scale at 
our borders. I have read it in the newspapers 
that the terrorists are also making our 
paramilitary offtcials drug addicts and then 
using them for smuggling purposes. The 
Government should remain ... igilant about il 
and keep a close watch on such acti'ities. 

One more point I would like 10 submit that 
the Government should review the work of 
Cussoms and RL"venue officials posted at Air 
pons. Honest persons are not posted there. The 
past necord shOWl that di..hone51 persons havl' 
been polled there. The Finan~ Minister should 
look ink! it> Our youths are disappoinl",j 
'-:auR they are nOl B"'ling IIny <"tJlplnyrnMll 

They are facing many other problems also and 
as a result of frustrations they start taking nar
cotic drugs. Therefore, I would lilte to submit 
that merely enacting of laws will not serve the 
purpose. We have to take certain stringent 
measures. This problems is increasing in 
wlnerable areas. The areas like Goa Beach are 
more affected bytbe drug abuses. Therefore. an 
e1TectiVl: check on drug trafficking is must. 

With these words I support the Bill. 

SHRl RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Deputy Speaker. Sir first of all 
I would like to congratulate Shri Nitish Kumar 
for expressing his views on the Bill and 
~Icome the motion for disapproving the 
ordinance. 

The Prevention of illicit traffic in Narcotic 
drugs and Psychotropic Substance (Amend
ment) Bill. which has been presented in the 
House, bas already been brought into effect by 
the Ordinance. While opposing the practice 
followed by the Govrenment I would like to say 
that the issuing of such Ordinance was not 
correct. Now you are presenting it in the fonn of 
an Amendment Bill. so same thing could have 
been done earlier also and in a better way. 

Sir. the major problem the country is facing 
today is the smuggling of narcotic drugs. 
Besides. the smuggling of explosive substance 
aJongwith the narcotic drugs has crealed more 
horrible problem before the cmmtry. 

If we have to !itt the fresh example of 
consuming narcotic drugs. we can go to any 
school or college and see. We can find there as 
to how many people of our sociely are gelling 
badly affected by the abuses of drugs. Even 
some of the would be IPS can also be seen 
under the influence of smack. The most regrett
able thing is thaI Ihe smuggling of narcotic 
drugs is being done under the patronage oflaw 
protectors. I would like to cite some examples in 
this regard. 

Lucknow is the capital of Uttar Pradesh. We 
have recently read in the newspapers Ihal one 
MiA was cought red handed in opium smug
gling. Anothe! MLA who belongs 10 Darul Safa 
was arrested with a hUie SIock of narcotic drugs. 
The local police officer wanled 10 penalise him 
under MISA but unfortunately the Pulia 
Offu:et wal punished. He WM demoted and 
transferred. On Ihe one hand WI" sh~ld Ihe 
criminal.a and on the other we talk of checking 
crime by brinainl such Rill ThI"I1'(ure. M ha~ 
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10 think as to how we would like to deal with 
such sensitive matters. 

lWo responsible ministers are sitting here. I 
am not talking of far away site but about North 
Avenue. It is a matter of great regret that in the 
North Avenue. where Members of Parliament 
are residing, a big smuggler of narcotic drugs 
operating there. He travels in red light car bear
ing MP's label. He frequently challenges and 
claims that almost 50 MPs were in his pocket. 
He is operating in connivance with the local 
police. The police is aware of his activities but 
even then they do not take any action against 
him. Not only this, recently he has severely 
beaten up the real brother of an MP and whose 
case is sub judice. Such a big smuggler is wan
dering scot free and four MPs flats are in his 
possession. He is getting Government protec
tion. It is really a painful situation. In which 
direction we are heading for? In what way _ 
are trying to prevent smuggling by bringing this 
Bill when we ourselves are involved in this 
trade. 

It is unfortunate that our borders are of some 
what different type. We have a long sea border. 
then on the North-East side we have Burma. 
Thailand and Laos called golden crescent and 
on the west we have Pakistan. Afghanistan and 
Iran. which is called goldt'n triangle ThaI is 
why our borders have become the centres of 
smuggling. Recently the Interpol has stated in 
its report that India is the biggest route for the 
smuggling of narcotic drugs to l:SA an,1 
Europe. The Government intends to check it hy 
enacting law. It is right to enact laws but at the 
sametime it should be e-nforced el)~cti\'Cly. 

Hthe Government think it so important. then 
why the Government do not create a separale 
ministry for it. It is a big problem that thl" coun
try is facing today. thereiore. the Gowffiment 
should create a sepnratl" ministry for it 

I am submitting some ligures ill this fl"I!ard 
75.212 kg. narcotic drugs were seiled during six 
months of 1993. 11.500 ~rsolls were anesll'li 
under this Act in 1992-93.93.116 snd 38 foreign 
nationals were arreste-d in I qq l. 19<I~ an,1 19<1.' 
~spectively for the smulIgling of nar",ti, 
drugs. 

Some facts have also revulrd that SOllie:' 

l.'Ustom officials are also invulv(\i in it On ... of 
our colluaue haa r\ihtly poinlN out that some 
custom ofl"lcials an: abo ",leratinll m 
ronnivance 'With ocher stUu&alers. TIll"re an: 
hundR!da of .udl cases 

There had been terrible bomb-blasts in 
Bombay killing hundreds of people. There were 
blasts in Calcutta. Lucknow. Varana!i and 
Delhi also which killed many ~ople. If we look 
at things closely. we lind that drug-traffickers 
were involved in this also. One more fact has 
come to light that the drug traffickers are 
involved in international terrorism also. If we 
~view the problems of Punjab. Kashmir and 
eastern regions of Assam. we would find the 
same factor responsible for it. 

Now. I would like to draw your attention to a 
basic problem i.e. unemployment. The un
employed youths of our country are drifting 
away anchoness. They find drug-trafficking an 
easy way out. I want to cite an example here. A 
youngman of Bihar was travelling in a train. He 
met a drug-trafficker at Varanasi. He took his 
meal with him and remained with him in the 
train during the journey. After a 1Mtile he said 
thai he had to make a halt at Lucknow and then 
requested the youth to hand his packet over to 
some office. He gave him an amount oC Rs. 500 
to do that. The unemployed youth was very 
happy to receive thaI amount. Ill' did not know 
...bat the packet contained. He was arrested on 
~aching Delhi. He is still in jail. 1f ... 'C intend to 
do away with this problem then. first v',e will 
have to find a solution to the problem of unem
ployment "''hich is correlated 

I would like to say about this Bill that you 
have made a provision about house-arrest and 
have sought the powers to extend the Jetenlion
~od upto three years. It is a good thing. You 
should ~t this power. But there art' .:ertain 
loopholes. If the case is sub-judicl" then. no per
son is arrested. his property .:annot be conlis
cated. You have admitted in the objectives and 
reasons that from the point of ,;ew of the 
provisions of ~ion 10 and Section II the 
danllerofillicit trade of narcotic drugs and psy
chotropic subSlances has not abalN in any "''By 
in the said areas. You agree that the tranicking 
is increasina in lhe country. The trafficking of 
psychotropic substances is incn'asing. 'tou 
admit this fact and incorporate an amendment. 
Rut your amendment is not dear. Po\llo~rs are 
n~ in this matter. You haw Stated that 
under Sub-Section (1) of Section lO of thl" said 
...... '1. if a penon is detainl"d bc-fof'l' 3lstJuly. 1993 
and if his detention period is some\llo'here bet
M'eIl thrt'e to six months. thl"n. he can be 
detained. But if he is detained ror II period 
e.xcecdina 6 months ",,,thoul th~ assent of the 
A.h-UOry Boanl. then. this order is liable to be 
revoked. 1 ~ld tikI" to know from you that 
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since the matter is so sensitive and you are very 
worried about it. then, why did you not demand 
this period to be 6 months to one year in place 
of 3 months to 6 months. You may promulgate 
an ordinance that it should be 6 months in 
place of 3 months. If you want to root it out. 
then. the law should be properly amended. 

I also want to say that this matter relates to 
Revenue Departmaent but I don't understand 
why it is related to the revenue department 
because the revenue department does not have 
any task force. The Revenue Department does 
not possess the means to interscept the dreaded 
traffickers. They have to seek aid and protection 
from other departments. There is want of coor
dination in all this. The whole country is affiic
ted with this serious problem. The whole world 
is discussing it. The borders of India have 
become the main centre for drug-trafficking. A 
separate Ministry should be created in order to 
eradicate this menace and check it 
effectively. 

With these words, I conclude by saying thai 
effective arrangement be made in this Bill to 
root out this problem. 

[Englirhj 

SHRlMA11 GEETA ML'KHERJEE 
(panskura): Mr. Deputy Speaker. Sir. I am 
really unable to understand, despite the fact 
that world over narcotic terrorism has become a 
terror by itself. and despite the fact that the 
Minister himself admits that for three years it is 
all increasing, why an Ordinance has to be 
brought? It should have been tackled much 
earlier. In fact. you remember our Inter
Parliamentary Conference had focussed its 
attention very prominently on this question of 
narcotic terrorism. So. I am really very sorry 
why this Ordinance has to be brought 0 

Many of my hon. colleagues have pointed out 
that actually the worst victims of this narcotic 
terrorUm are not only the unemployed young 
men but even women and also the poorest of the 
poor. So. naturally. that is a breeding ground 
which encouraees this. 

Now. I have some observations to make. Of 
late, ~ have seen that those boys or girls or 
ordinary labourers, who were connected with 
narcotic drugs. they themselves were taking 
those drugs or Jelling them. Once they are trying 
to eet out of that habit. we find often that the 
gang men with whom. they were connected 
earlier were making this fellow the target. who is 

trying to get out of this. This is a very serious 
thing. So. I think. that this particular aspect also 
must be looked into; that is what we can do to 
save those who are really trying to get out of the 
net as a result of being threatened and some
times even murdered. 

Many of the customs officials have said about 
the success of their raids. I do not want to repeat 
them. The success of raids is really very 
small. 

Since narcotic terrorism is a world pheno
menon and America itself is involved in it in a 
very big way and all States adjoining us. Many 
of my colleagues have pointed out about the 
Golden Triangle and Golden Crescent. What 
steps have the Government taken to prevent 
this thing with those governments who are 
involved in this narcotic business? Uptill now, I 
have not heard of any serious attempt to take it 
up with the Governments. those are involved in 
it. What has been done about it? Enough has 
not been done about it. What does the Minister 
contemplate to do about it? 

I also agree with this that three years period 
should be there. but. at the same time. we should 
be careful with regard to who is really being 
caught Sometimes due to all these factors as 
_11 as political patronage enjoyed by the 
narcotic terrorists in many places, it is true that 
there is also a possibility that this particular 
provision will be misused. We have to see to it 
that this is not done. 

Lastly. I would like to state that this kind of a 
crime really cannot be dealt with only by the 
Government or only by the police or only by the 
customs. It is a big social movement. which. if 
can be built. can really help us in a big way. To 
my mind. we have as yet failed to develop that 
social movement which we should; and that is a 
point which should be understood by us in our 
fight against terrorism. 

I draw the pointed attention of all the friends 
here as well as outside that 'WI! have give lot 
more thought in developing this movement. I. 
Sir. support the Bill. as it stands. 

SHRI BUOY KRISHNA HANDIQUE 
(Jomat)· Mr. Deputy Speaker Sir. while 
supporting the Bill I want to pose a few ques
tions to the Home Minister. The deterrent 
actions. punitive measures all are _11 defined 
in the Bill. But _ should bear in mind, no 
deterrent action. no punitive measure. no exten
sion oftime will help us overcome the situation 
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created by arugs unless we have the problem in 
the right perspective. 

Sir. we should also bear in mind that India 
long regarded as a mere transit point, is no 
longer just that. There is evidence that substan
tial processing of opium into different stages of 
heroin is taking place within the country and 
foreign mafia connections are also growing. 

It is a great moment of truth and let us do 
some rethinking. In this context, I want to pose 
a few questions, I may be wrong, I may not be 
having right information. Thel"l"fore, I want to 
pose a question to the hon. Minister, whether it 
is true that we import 700 tonnes of poppy seeds 
from Pakistan and Afghanistan v.iJ.ere poppy 
cultivation is officially banned. If that is so our 
position will be that v.iJ. ile we condemn these 
two countries for their illegal narcotic business. 
yet we import them for medical purposes. So the' 
position will be that India imports illegal poppy 
legally. I think. the hon. Minister will give a 
clarification for that. 

Secondly, Sir, officially India grows 995 ton
nes of opium from 31359 hectares under poppy 
cultivation in Uttar Pradesh, Rajasthan and 
Madhya Pradesh. But could Government 
assure the House that restrictions ha~ been 
maintained? An unofficial estimate says that 
Uttar Pradesh alone accounts for 45.000 kg of 
excess cultivation. 

15.58 brs. 
(SHRI SHARAD DIGHE in the Chair) 

Sir, officially proliferation of poppy is not 
allowed. But is not the Government capable' of 
taking effective measu res in containing pro
liferation in these three States? One effective 
step has been suggested over the years that 
poppy cultivation must be kept far away from 
the border. Since all laboratories for convening 
opium into heroin are reportedly located on the 
other side of the border besides those illicit one 
operating in the country, so it is imperative that 
the Government relocates the legally licensed 
poppy cultivation areas far away from the 
border. 

Besides. Sir. have a look at the' map of the 
drug traffiding net"WOrk. On the Wesl. we have 
the Golden Crescent and in the East. we have 
the Golden Triangle. AS year old survey suges
ted that there are at least 12 laboratories located 
in Chagai Hill area i.e. Baluchistan, Pakistan 
and Afganistan border. producing heroin and 
most of the heroin produced in this reeion is 

5-115 ,"SS ND 94 

destined for Iran, then to Thrkey and other 
European countries via India 

16.00 1m. 

Secondly. Sir. in the East the situation is far 
WIlDe and the North Eastern region is at tht 
receiving end. Some reports claim that there are 
64 laboratories located just outside the Indian 
border and illicit trade is being carried on in 
North Eastern region, particularly in Manipur 
and people from all over the country go there 
and carry on this trade. like the Western front 
the situation there has developed into narco
terrorism. For terrorism in both these front ier 
regions iJ sustained by drug money. Much 01 

the mter-ethnic group rivalry and clashes in the 
North Eastern region may be due to this rivalry 
in this illicit trade. 

In the North Eastern, there iJ another serious 
consequence of this illicit drug. that is AIDS. 
M you know Sir. the drug route identified with 
the AIDS route. 

Now the question arises v.iJ.ether the Govern
ment with all its force of Narcotics Control 
Bureau will be in a position to handle the drug 
trafficking emanating from the Golden Triangle 
and the Golden Cresent to the tune of about 
2500 metric tonnes of opium? To add to this. 
there is trafficking across the Ind~NepaI bol
der. There is already existing drug traffICking 
within the country and again it is due to misuse 
of the poppy licence. 

Sir. an Operation Research Group Survey on 
Drug Abuses in the country for Metropolitan 
Cities shows that Delhi recoveries of heroin 
increased from a negligible 101 grams only in 
1981 to 200 kgs. or more in 1988-89 and the 
proportion of consumption of small quantity 
cases from about 10 per cent in 1985-86 to more 
than 45 per cent in 1988-89. 

Sir, the survey says that there is practically no 
system of coordination between enforcing agen
des and various oreanisations including the 
voluntary organisations engaged in demand 
reduction activities. There is no effective system 
of coordination between various Ministries and 
departments involved in demand reduction 
~rlt. The NCB. i.e. Narcotics Control Bureau. 
which is basically an enforcement and intelli
lienee agency with little expertise and little 
experience in the area of demand reduction is 
neither suited nor properly equipped. nor 
appears to carry enough ~ight to orpnise such 
coordination. 
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I do admit that the suney repon may not be 
all true, whatever is said may not be true but let 
us have some rethinking. Government gets full 
suppon from the Parliament for fighting this 
drug menace. But the Parliament has a 
legitimate question to ask also, as to how far the 
Government haa been successful in contain
inaiL 

Display of seized dnJgS" on the media and 
electronic media is no measure· of success. 

Rather, one is convinced after having seen it, 
that it is only the tip of the iceberg. Also, the 
time has come to display on the electronic 
media how our generation is being degraded, 
morally and physically maimed 
psychologically and sPiritually. Because the 
future of the nation is crumbling and is being 
denuded of its moral and spiritual values. 
History will not foraive us if we fail to stem 
this rot, 

Wtth these words, I suppon the Bill and I do 
hope that after the passing of this Bill, with all 
the deterrents and punitive measures which are 
well deftned in the Act the Government will go 
ahead and will be able to contain this menace 
.mich has been rather a cancer to the whole 
nation. 

17ramlolionJ 

SHRI RAM KRIPAL YADAV (patna): Mr. 
Chairman. Sir, I support the Narcotic Drugs 
and Psychotropic substances micit Trade Pre
vention (Amendment) Bill, 1993 introduced by 
the Government, It is a good thing that the 
Government propose to check the narcotic 
drogs tratrding in the country through this 
legislation. The number of people resorting to 
narcotic dttJgS is on increase not only in our 
oountry but also at the international level. So, it 
is not a matter of checking the increasing ten
dency to take drugs in Indian citizen only but 
also in the young students, labourers in the 
1IIIldd Therefore, this Bill introduced by the 
Government is a welcome step. 

Mr. Chairman, Sir, earlier the number of peo
ple taking dnJgs was quite les£ but, onate, there 
has been a continuous increase in it. This habit 
erisIs mainly amung youths equally in men and 
1IIIlmeD. Now, ~ the school children are also 
gettinghoobd on it, This menace has alSSUmed 
ararming proportions. The future definitely 
looks bleak if we do not take effective steps and 
with a view to launch a cadlJ1aign against those 
who are actively involved in this trade. The 
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school children are becoming more and more 
susceptible to this pervicious habit. The initial 
habit of taking drugs goes on to become a vice, 
thus leading to a deterioration of physical and 
mental reflexes. The future of brilliant children 
becomes dark. 

Mr. Chainnan, Sir, I would like to say that 
the Government should come out with more 
stringent measures in order to check the trade of 
narcotic drugs because our children have fallen 
prey to this and they need to be made free of this 
habit, The Government will have to launch a 
compaign to save the future of our country from 
turning darker. 

Mr. Chainnan, Sir, I would like to say that 
the Government would have to intensify 
vigilence in the states which are adjacent to the 
borders of our country. This issue has been 
mentioned by our other hon. colleagues also. 
The Government will have to launch a special 
campaign to take action against those gangs, 
who are involved in such activities. The 
Government should not spare even the 
politicians if they are associated with this 
loathsome affair. It has also been discussed in 
this august House that the Government should 
not be hesitate to take action against those 
politicians also who are providing protection to 
such heinous activities. Mr. Chairman, Sir, I 
support the views of our colleague Shri Ramesh 
Chennithalas that law whould nOI be confined 
to papers only. Whatever law is made it should 
be enforced in letter and spirit. The motive 
behind the enactment of these laws should be 
materialised by enforcing them practically in 
good spirit. 

Mr. Chairman, Sir, the Government should 
take effective steps against the people involved 
in these heinous activities and the action plan 
should be implemented on war footing. The 
Government should not spare those persons 
who are playing with the future of the country 
rather a provision should be made to award 
severe punishment for them, so that our coming 
generations may not be endangered. Beside it. 
the Government should launch a campaign on 
war footing to bring back our frustrated youths 
on right path. 

Mr. Chairman, Sir, I would not like to take 
more time of the House and conclude with this 
request that through this Bill the Government 
should take Item action against the persons 
involved in this illegal trade of drugs and would 
take effective steps for the welfare of our 
children and college ",uths. 
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SHRI RAJVEER SINGH (Annla): Mr. 
Chairman. Sir. I support the disapproval 
motion moved by Shri Nitish Kumar. My sub
mission is that there is no scarcity of such laws 
in our country but 1 do not understand that 
these laws are doing some remarkable work for 
the welfare of our society. I would like to present 
its other aspect also. 

o;ium is cultivated in three 0) four states of 
India. It is cultivated in Madhya Pradesh. 
Rajasthan and Uttar Pradesh. It is cultivated in 
my constituency Annla and in its neighbouring 
areas also like Badaun and Shahjahanpur and 
every year the concerned Department of the 
Government is reducing its cultivable area on 
some or the other pretext. Thus the Cultivation 
of opium is reducing every year. 

TIlE MINISTER OF FINANCE (SHRl 
MANMOHAN SINGH): It must be so if the 
demand is low. 

SHRl RAJVEER SINGH: Please at least lis
ten to me first. Sir. the Government is simply 
reducing its cultivable area gradually on one or 
the other pretexts. But it is not at all proper on 
the part of the Government. I would like to ask 
as to where from those drugs are coming in the 
market particularly when the production of 
opium is being reduced gradually in the coun
try. The production is declining. The Govern
ment is not issuing new licences. and old 
licences are also being cancelled and even then 
this business is on the increase. It implies that it 
is being done illegally. I would like to cite an 
eJlample to show as to how badly the concerned 
Department is involved in such practices. If a 
person who has got the licence to produce 
opium in an area of one hectare and he sows it 
in two hectares and he bribes the Government 
official who visits for an inspection there. then 
the production is showed in an area of one hec
tare only. These people produce opium in more 
area than the required area as stipulated in their 
licences. I have been drawing the attention of 
the Government in the meetings held from time 
to time in this regard; but the Ministry turns a 
deaf ear to it. There is some sort of collusion in 
the officials of your Department. from top to 
bottom. The Government must find out as to 
how the staff from top to bottom are capable of 
constructing their magnificient buildings. The 
enactment of laws has created one more pro
blem. These laws have enriched the Police 
off"lcials with new kinds of privileges. Now if a 
person is atTeSted for any crime and somebody 
had a word in the ears of police to play such a 

trick as the .ceused should not be bailed out for 
one year. and he should be harassed in Police 
custody. Then the Police officials try to frame 
.such charges against the arrested person in one 
way or the other as the person may not be able 
to get himself released from the Police custody. 
The Police officials use these laws against him. 
The Police officials put the SOgm. or 2Sgm. 01 

lOgm opium into his pocket and impose these 
laws against him. If the person greases the palm 
of the Police oflicials he is released otherwise he 
would have to remain in prison for a much lon
ger period. The law is being misused to such an 
extent as is beyond your imagination. For 
example. the MISA and the COFEPOSA Acts 
_re enforced and the Government started to 
apply them against its political rivals. Similarly. 
these laws are also being misused against cer
tain persons. However. I respect the Govern
ment's feelings that narcotics drugs should be 
banned in the country. but the manner in which 
the Government is exploring methods for their 
eradication. will not serve the purpose. because 
it is avery serious problem and as the hon. 
Member has just pointed out that very big gangs 
of mafias are living in North Avenue. They are 
in'YOlved in the traffic and they cannot be 
touched even. The law is unable to apprehend 
them. These big mafias engage the poor or 
ordinary people and fmance them. provide pro
tection to them and run the business through 
them. Now the result of all this is that the pro
blem is gradually becoming deeprooted. 

Mr. Chairman. Sir I would like to tell the 
story of my own constituency. A boy came to 
my constituency from any other place after 
learning the method of preparing heroin and 
Slarted a business of heroin and I saw that he 
erected his bungalow very soon. When he was 
killed in a car accident. I thOUght that this drug 
traffic will cease after his death. but what has 
actually happened, this illegal business has 
flourished all around. because the person has 
left after him a big army of his disciples 'li\ito are 
preparing the heroin at several places while it 
was previously confined to one place only. It is 
spoiling the life of small children in the families 
there. Previously it was a saying that if some
body had any ill feelings against any family. he 
used to upstage some member of that family to 
contest an election. now the trend has changed 
and today if somebody wants to settle accounts 
of his enmity with a person. the former would 
make the latter taste heroin. 

The person concerned will automatically be 
spoiled. This is the real condition of the country 
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and you can )'Ourself understand th~gravity of 
the problem. Therefore. the prohibition is a 
must. There are no two opinions about it, but I 
am of the opinion that the Government will but 
succeed in this task merely through the legisla
tive measures which it wants to adopt. I am of 
the opinion that the Government will not attain 
success in it because this law is being misused 
in several places. Here I 'Wtmld like to illustrate 
an example of my own Constituency. Three and 
a half kilograms of opium was stolen from the 
house of a farmer. He went to the police station 
to lodge an F.I.R The police asked him to 
whom he had suspected. He stated that the 
shoes of his servant were found there. perhaps it 
may be possible that he might have stolen the 
opium. The police nabbed the servant but the 
hon. Minister you will be surprised to know that 
out of three and a halfldlograms of opium, only 
halfkilogram of opium was shown to have been 
recovered and remaining three kilograms were 
vanished. When I reported the matter to the 
concerned S. P. there. the case was however pro
bed but the unanimous fmding of the enquiry 
made by the Police officials was that the quan
tityof the stolen opium was actually 3 kilograms 
but only halftilogram of it was recovered. Now 
the question remains as to what happened to 
three kilograms of opium? It means it has been 
digested by the Police Administration. Out of 
this digested quantity of 3 kg, they will sell two 
and a half kilograms of opium and half 
Irilogram of opium will be misused as pretext to 
arrest the poor people and put them into jails. I 
1IIUU!d like to suggest the Government to pay 
lIQIJle apecial attention to it. Only enacting laws 
will not _the purpose. For this, the people of 
the society will have to be inspired and trained 
so that they may realize the severe danger of this 
dreadfuJ disease and extend their full coopera
tion in rootiDa out this ill from the society. 

Secondly, the fanners will have to be taken 
into confidence. Today the Government pur
chases opium from farmers at the rate of Rs. 200 
per kilogram, whereas the market price of 
opium range from Rs. 5000 to Rs. 7000 per 
Irilogram. Thus the Government is compelling 
the fanners to resort to unscrupulous means of 
sellin& their opium in black market. The opium 
IOld in black market is being utilised to prepare 
heroin that is spoiling the life of youth all over 
the world. I would like to request the Govern
ment to ftnd out some way to restrict the farmers 
to adopt IIIch unscrupulous means of selling 
their opium in black market. In my opinion, it 
1WUId be better to provide remunerative prices 
to the farmers for their opium so that they may 

not run in black market for selling their opium 
on high prices. 

Now the question is as to what should be 
criteria of the investigation. There are so many 
shortcomings in this Department. A person 
produces opium in Madhya Pradesh but his 
opium is sent to Ghazipur, Uttar Pradesh for 
investigation. The report of the investigation in 
regard to the opium sent reaches after 6 months 
and the report states that the opium is not 
found fit as per the criteria fIXed by the 
Government. 

Now, nobody knows as to where this opium 
was replaced during this long period of 6 mon
ths. In a meeting attended by high officials of 
the Government I asked them to find out such a 
way as the innocent persons may not be 
penalised. The investigation officials collect so 
many samples of opium of various farmers and 
pack all the samples in a sack and send these 
packages to the laboratories. When the samples 
are sent in a lot in one sack, it is very much dif
ficult to sort out the packages of different far
mers particularly when the officials are corrupt; 
because they are in collusion with the persons 
having vested interests. The samples of these 
farmers who grease the palms of the officials of 
purchasing centres, are passed and who do not 
do it, are deprived of the benefit and their sam
ples are rejected. Mr. Minister; Sir, you are a 
very intelligent person, please make such 
arrangements as the blot of corruption on the 
face of your Department may be removed; and 
the future generation may not be the victim of 
the menace of drug abuse. Besides it, tbe far
mers may have a respectable course of life and 
their labour is properly rewarded. 

I would not like to speak more in this debate 
because some of our hon. colleagues are waiting 
to speak on this topic, but I would definitely like 
to urge the Hon. Minister to take personal 
interest in this Department because last time 
also you have handed over this Department to 
some other Minister. When the meeting was 
held and the issue was raised in it. nobody lis
tened to me. It caused me a great embarrasse
ment later on. Please make the officers also 
understand that they should not think them
selves as supreme and whatever they say is 
always correct. Secondly, they are the investigat
Ul& authority and so they claim that they have 
lodked into the matter and found everything 
correct and at this 1l8&e they can do nothing in 
that reprd. I want that the investigation should 
be conducted to erass root level also. The far-
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mers also should be heard as to how they are 
being harrassed. Mr. Chairman. Sir. through 
you, I 'Mluld like to request the Hon. Minister of 
Finance to giw,an opportunity to the people in 
this regard for b~ming honest and he himself 
also should remain honest. With these words, I 
conclude and express my thanks. 

/Engli5hj 

SHRI YAIMA SINGH YUMNAM (INNER 
MANIPUR): Mr Chairman, Sir, I rise to sup
port the Bill. While supporting the Bill. I would 
like to mention that the problem of ill icit traffic 
in narcotic drugs has become grave. So, the pro
posal of extension of the period for another 
three years will not serve the purpose. The 
Government will require. I think. more than 
that. However, the Government may come up 
with another extension after the three years 
are owr. 

Sir, my concern is about the power given to 
those officers who will act on this Act. I am 
afraid that they will be misusing the power 
under this preventive detention. It h as been 
misused in many parts of the country and par
ticularly, in my State. because influential per
sons and officers can put any person accusing 
him that he is engaging in this offence and put 
him under detention for three months without 
obtaining the opinion oflhe Advisory Board or 
without producing him before the Advisory 
Board. So. an interested officer or an influential 
politician can misuse the power. After three 
years they can release the person or persons for 
a shortwhile and they can again put them until 
those persons come under their terms. So. I 
would like to urge the Government to look into 
it SO that the powers given under this Act may 
not be misused by the officers or the implement
ing officials. 

Sir. prevention alone will not be able to cu rb 
this problem. As you know without some pro
grammes being taken up alongwith preventive 
actions. we shall not be able to tackle the situa
tion. So. I would like to propose to intensify the 
awareness programmes. education programmes 
and counselling programmes, because we are 
dealing with the manufacturers, producers. 
dealers, traders. businessmen and even the 
addicts. Therefore, we have to take up many 
programmes to tackle the problem. I urge the 
Government. particularly the Finance Ministry 
and personally the Finance Minister for provid
ing more funds to take up such programmes of 
awareness. education and counselling of the 
masses. 

Sir. I would like to refer to the points made by 
some Hon. Members who have mentioned that 
Manipur is a centre for trafficking in narcotic 
drugs. An Hon. Member has even mentioned to 
the extent that 80 per cent of the population in 
Manipur has become addict. But I have to cor
rect that it is not to that extent, although there is 
an apprehension in the minds of the people. If 
timely actions had not been taken by the 
government, by the social workers and by other 
agencies. it could have been to that extent, but 
now it is being looked after by the Government 
very actively. And we have also organised clubs. 
organisations and the social workers and we 
have even informed other institutions like 
schools. colleges etc. so that this menace can be 
overcome in Manipur. 

As a matter of fact. parts of Manipur which 
border Myanmar and other countries are 
vulnerable to drug trafficking, particularly in 
the area of Morch which is known as a 
smugglers paradise. The drug traffickers mostly 
operate there. So, we have to take strong 
measures there so that it can be stopped at 
that point. 

It might be paradoxical to learn that in 
Manipur, even outlawed and insurgent 
organisations help in such a manner that they 
identify those tramckers and they give warning 
to them that they should avoid drug trafficking 
y.ithin a certain period oftime failing which the 
traffickers are shot dead even in pu blic. Hon. 
members of the House might have learnt from 
newspapers that businessmen who are indulg
ing in this trafficking are often shot at in their 
own shops. Officers who indulge in this traffic 
are shot dead in public in their own offices. In a 
sense, Ihe people have sympathy wilh Ihese 
insurgent elements. 

I would like to say that these traffickers resort 
to this profession because of their frustration 
and disappointment caused by unemployment. 
So. we have to take up rehabilitation progmm
mes for the traffickers re1c:ased from detention 
to enable them to lead their lives com
fortably. 

I, Therefore. request the Hon. Finance Mini
ster to allot more funds to the State of Manipur 
because the State is now undergoing 
financial difficulties. 

I would like to say that efforts to prevent drug 
trafficking would be successful if only we imple
ment the Act in a spirit of service to the nation. 
Only then the programme will be su<:cessful. 
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{Irons/ation} 

SHRI RAM NIHOR RAI (ROBERTS
GANJ): Mr. Chairman, Sir. I support this Bill 
and my Han. friend, Shri Nitish Kumar. Nar
cotic drugs are dangerous for the whole world. 
There is hardly any country where narcotic 
drugs are used as much as it is in India. It is sa id 
that India is a poor country. On the one hand 
the government enacts laws to check the use of 
narcotic drugs, but on the other hand it gives 
publicity to their use through radio and T.V. 
Both these things cannot go hand in hand. We 
should think over it. Opium is grown in Unnao. 
Barabanki and Ghajipur. but the farmers do 
not get remunerative price for their produces. 
Just now one of my friends said that three 
kilograms of opium was stolen. The officials 
have shown that only half kilogram was miss
ing. The ofi"u:ers are after money. Today 85 per 
cent ofIndian people are running after money. 
They do not want to associate themselves ",-jth 
the society. Our youth and children fall ,-jctim 
of nan::otic drugs. One of our friends has rightly 
said that _ can watch the children smoking 
cigarettes and taking drugs in schools. 'Ganja' 
and opium are being sold openly. Even the 
Government is issuing licences for this. The 
Government only wants to make money. It does 
not think about the )'Ounger generation who are 
the future of the country. The voluntary 
orpnisatioJu should go to people and make 
!hem aware 0{ drug abuse. Consumption of nar
ootic drop coold be checked. Smugglers out\\;t 

!he laws. When a legislation is made to check 
dm, trafI"dine. the smugglers display their 
money po~ to nullify the law. Legislation is 
not enaugh. Ewn the high offtcials and our 
leaders belongiq to any party )'OU may say. also 
consume drop. In the circumstances, v.ill they 
be able to give any guidance to us'! We should 
take steps for the development of the coming 
generation. We all come from 'illages and live 
in this cauntry and society. Please constitute a 
commiltee and vest ~rs with the committee. 
Our elderly people .mo do not consume drugs 
Ibould be tabu as members of this committee. 
Only then this cauntry can be reformed. With 
these words, I thank )'QU. 

fLr6JUItJ 
SHRI A CHARLES (TRIVANDRUM) : Mr. 

OJairman, Sir. I rise to support the Prevention 
of IDicit Thdra: in Narcotic Drug.s and psychot
ropic Sub .. _ (Amendmelll) Bill, 1993. The 
main objec1ioD railed by the Members on the 
other side is tbat an Ordinance has been prom-

ulgated. They opined that without promulgat
ing an Ordinance, straightaway the Bill could 
have been passed and I do share the concern of 
the members on the other side and I agree that 
ordinance. as a matter of fact, shall be used only 
sparingly. In this context, I would like to request 
the Han. Members of this House on both sides 
and ask: Are _ not responsible, to a large 
extent. if the items in the agenda are not 
finished everyday? Everyday. instead of urgent 
items in the agenda, most of the valuable time of 
this House is taken away by unlisted business 
and comparatively non-issues which are 
neither relevant to the nation nor are they rele
vant to the common man. So, I would plead that 
some sort of a study, soul-searching may be 
made so that important items can be given 
priority so that our business can be conducted 
in a more meaningful manner which will have 
some bearing on the life of the people. 

Coming to the Bill, everybody is unani
mously of the view that there have been indis
criminate smUggling of Narcotic drugs from 
many of the border States especially the vulner
able areas. There is a long list. I am not going to 
read it because India on three sides is surroun
ded by ocean and on the other side it is open to 
the border states to that the possibility of illicit 
trafficking is very high in this country. This has 
really created a great problem and the ill-efTects 
of these drugs are now damaging the lives of 
thousands of youths including school children. 
One study has re-vealed that even the very 
dangerous mv Infection is more in the drug
prone area because the same needles or 
syringes, without using the disposable syringes. 
are being used by drug addicts. In a way. that 
also leads 10 high presence of HlV infection in 
that area. This is a very serious thing which has 
10 be given a seriaus thought. 

Some of the statistics show that even in 1972 
abaut 75000 kilopama of nan:otic and psychot
ropic substances have been seized and about 
10000 perIOlU have been arrested But it is a pity 
that very few auilty people have been really 
convicted. And I am afraid. the main reason 
being the Section 36(a) which reads as 
followl: 

"Notwithstanding anything contained in the 
Code of Criminal Procedure. all offences in 
this Act shall be triable only by the special 
coum conatiIuted for the area in which the 
offence hal been committed." 

I _lIIlo bow bow many sudl apecial courtl 
have been now COftJIituted and what is the pen-
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dency of cues? There are lot of loopholes in 16.47 Ian. 
eonduding the cues. I know specifically cases 
_ere the officers who are to take action. ~ey 
haw lOme sort of a collusion with the drug
traffICkers. So, the real result of this legislation 
is not being achie~ 1 request that a study may 
be conducted as to how many are really comic
ted. how many are escaping because either of 
loopholes or of the connivance of the officers _0 are responsible to enforce the law. 

Th is Bill is now passed to give validity for 
mension of time for' three more years under 
Section 10. 

(Inrerruptions) 

SHRI NlTISH KUMAR (BARH): But 
Kerala is nOl affected. 

SHRI A CHARLES: Even in Trivandrum, 
this is available in every form even in the pre
cincts of schools and colleges. This is a very 
serious thina which is available in the form of 
chewina-gum. in the form of chocolates. in tht 
form of bid is and even in the form of cigarettes. 
This is available around schools. around 
colleges and teen-agers are attracted by that. 
And the small traders are makina profit of out 
this. Allover the country, this is a very serious 
threat and I request that very serious action 
should be taken against them. 

Sir. I have some other points also to say but 
because of the time constraints. I am finally 
concluding. 

Sir. whatever leais1ation you make. wh atever 
decisions you take, it will become fruitful only 
with the active cooperation of the people. It 
should be made a people's movement. The 
voluntary oraanizations should be encouraged 
and their assistance should be sought for. In 
Triuvandrum I know of a wonderful organiza
tion called K Abhayaft. conducted by a very com
mitted environmentalist and social worker. 
Prof. Sugadha Kumari. It is one of the finest 
institutions in Trivandrum. I know that hun
dreds and hundreds of drug addicts are being 
bettefllted from this organization and they and 
their family members have got a new life 
becauae of it. So, I request that such institutions 
should be staned allover the country and the 
Government should encourage the voluntary 
agerteies who would work amona the drug 
addicu 10 that this menace will not be con
tinued and the JOCieIy shall be cleaned with the 
enlilbtened programmes of such organizations 
creatina an awareneas amana the people. Then 
only this menace could be totally removed. 

(Mr. Speaker in Chair) 

So, I support the legislation with a request not 
to stop with this legislation but to try to create 
an atmosphere where people become more con
scious about the bad affects of 1his. I am con
cluding, Sir. 

MR. SPEAKER: Shri Charles, do you know 
'IlIhy I have specifically come from my Cham
ber? This Bill is meant for just extending 
1he time. 

SHRI A CHARLES: Sir. with these words I 
conclude my speech and I support 1he BilL 

(I'ronsIationf 

SHRI GIRDHARI lAL BHARGAVA 
(JAIPUR): Mr. Speaker, Sir. 1he smuggling of 
narcOIic drugs in th is country is a very 
dangelOUS thing. Consumption of narcotic 
drugs has caused a serious problem. especially 
for the children. 

MR. SPEAKER: Bhargavaji, I have specially 
come to inform you about the Bill. This Bill has 
been brought here for extension of its validity 
period. If we start discussing its shortcomings. 
four days time will fall short. 

/Englishf 

We have OIher Bills to pass. 

{IronsIarionJ 

SHRI GIRDHARl lAL BHARGAVA: Mr. 
Speaker. Sir. 1 shall conclude in two minutes. 

Sir. I would lille to submit that the problem of 
drug addiction is continuously increasing and 
the Government is not able to understand it. 
The Government has not conducted any SUf\'!."Y 

to analyse the number of youth which have 
fallen victim to 1his addiction. Laths of rupees 
are spent on this every year and distributed but 
there is amona the dear near ones of the 
officials. According to my information about 
ten lakh you1h are heroin addicts. Among them 
about two lakh live in Delhi. Smuggling of nar
COlic dru&s worth as. 45.000 crore takes place in 
this country. but the NarcOIic Control Bureau, 
the Customs Department and Anti Smuggling 
dq)artment have nOl been able to check this 
smuggling. Only ten per cent of them are 
nabbed. Today about 90 lakh lonnes of refined 
heroin enter Manipur from Myanmar (Burma). 
Manipur has become the AIDS capital of the 
country. 1734 persons are suffering from AIDS 
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in Manipur. 90 per cent of them consume 
heroin. The Government should think over 
it. 

1 would like to say something about 
Rajasthan where opiu m is grown. Opium enters 
Rajasthan from Madhya Pradesh. Uttar 
Pradesh. In the same way opium enters 
Rajasthan from Tamilnadu, Punjab and Bom
bay. The Government should think over it also. 
My submission is that the youth of this country 
openly take drugs. They fall victims to all these 
things and I think it is a very dangerous 
phenomenon. This Act was passed in 1985 and 
now more than seven years have passed since 
then. but the Government has not made any 
endeavour to enforce it effectively. "''hat I mean 
to say is that the special courts which were to be 
set up for the disposal of such cases have not yet 
been set up. A number of such cases are pro
ceeding in the Courts but the Government has 
not stated as to how many persons have been 
convicted for this so far. The intention with 
~ich this Bill has been brought forward by the 
Government is good but I would like to submit 
that mere extension of the provisions of the Act 
will not serve any purpose. The State 
Governments will have to implement it effec
tively. I think the Government would definitely 
consider my suggestions. 

Mr Speaker, Sir, I am thankful to you for giv
ing me time to speak. 

/English} 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker Sir. I am 
grateful to all the Hon. Members ~o have 
taken part in the debate. I find there is almost 
complete unanimity in the House with regard to 
the extension of the provisions of Section 10 of 
the Act for another period of three years. 

One general issue which several Hon. 
Members have raised was relating to the need 
for issuing an ordinance. The issuing of an 
ordinance became necessary because of heavy 
legislative work that we had in the Budget 
Session and there was also uncertainty that if 
we had come forward with the Bill whether it 
could be passed by 31st of July in the current 
Session of Parliament. Ifwe had not done that, 
this provision would have lapsed and in Our 
view the situation on the ground is so serious 
that we could not afford th is lapse. But I do 
agree with all the Hon. Members that it is 
necessary to do sufficient anticipatory planning 
in order to ensure that the need for issuing of 
ordinances does not arise. 

should also like to mention that this 
particular legislation deals with a limited 
subject. that is the need to provide for pre
ventive deten tion. There is a substantive law 
which is the Narcotic Drugs and Psychotropic 
Substances Act, 1985, which provides for morye 
severe punishment for offences - a minimum 
period of ten years - and there is drastic 
punishment if the same person is found repeat
ing the crime again. 

I would like to say that what we are dealing 
with is a grave menace; that it is a multidimen
sional problem; and that legal measures must 
be there on the statute book. I agree with all the 
Hon. Members that these need to be enforced. 
International public opinion has certified that 
of most developing countries, India has by far 
the most efficient administration for policing 
this problem. But I do agree with Hon. 
M .. mbers that we cannot be satisfied with the 
status quo. The magnitude of the problem is 
enormous, sand\\iched as our country is 
between the countries of the golden triangle on 
the one hand and the golden crescent on the 
other. So, I am not saying that ~at we are 
doing is enough; we will have to improve our 
administrative measures; we will have to 
improve the technology of work available to the 
preventive organisations; we will have to 
strengthen co-ordination between the Centre 
and the States, between the various agencies 
and the Central Government. I can assure the 
House that these maners are under active con
sideration of our Government. 

Several Hon. Members have raised the issues 
as to whether we have some special courts for 
speedy trial of offences. I should like to inform 
them that, at the moment, there are 30 special 
courts and more are under formation in the 
State of Maharashtra. But I do accept the view 
that we must bring the offenders speedily to 
book. Whatever is necessary in this regard. we 
shall be alert in this matter. 

Some Members have raised the problem of 
the prices that we pay to the cultivators of poppy 
in our country. Quite honestly, we cannot pay to 
the cultivators the type of prices or the amount 
of money that those ~o indulged in the illicit 
traffic in drugs can pay. We are in the business 
of licit export of opium. I would like to share 
with the House that the demand Cor opium 
worldwide is limited. Therefore,·"We cannot 
afford the area under the cultivatidn of poppy to 
be increasing ~en the world demand for licit 
opium is limited. It is for this reason that it is 
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necessary to gradually reduce the area under 
cultivation and to find alternative ways of help
ing the farmers so that they do get adequate 
income. But we cannot afford to pay them 
prict"s which can be paid by those who indulge 
in illicit trade in narcotics. Since we can 
pay what we earn through legitimate export 
earnings, there are limitations to pay higher 
prices. 

I would also like to say that bulk of the 
problem in India is essentially the transit traffic. 
But it is also a fact that a certain amount of 
opium must be leaking from the system. There 
is a need to strengthen administrative measures. 
All these matters are under active consideration 
of our Government. 

With regard to the problem of the North
Eastern States, I share the concern of several 
Hon. Members that drug addiction is growing. 
We need international co-operation. For that 
matter, recently, our Government has entered 
into an agreement with the Government of 
Myanmar to have a joint system whereby we 
will be able to police this traffic. take elTective 
measures to control this menace. 

AJ; I said. we are dealing with a multi
dimensional problem. In the final analysis. 
laws are necessary. But they are not sfficient for 
controlling this menace. We need social aware
ness. We need more active involvement of all 
members of the community. Government must 
be alert and active. It is not only the Ministry of 
Finance but also Ministry of Health and the 
Ministry of Welfare- which are actively involved 
in this area. Particularly with regard to growing 
social awareness, theMinistryofWelfare has an 
important responsibility. 

Similarly, with regard to treatment and 
rehabilitation of the drug-addicts. the Ministry 
of Health and the Ministry of Welfare have an 
important responsibility. I can inform tht" Hon. 
Members that, at the moment, sevt"ral voluntary 
organisations are working to re-habilitate those 
who have gone astry. But I do agree that we are 
dealing with a problem "Ihich is enormous. And 
a lot more needs to be done. ( can assure the 
House that our Government will remain alert 
and alive to the needs of the situation in 
this area. 

With these words. I request all the lIon. 
Members to support tht" Bill and the Resolution 
that had been moved. I requt"st that statutnry 
RC'solution may not be pressed. 

6-115 LSS NO 94 

17.00 hn. 

{l'rans/ation} 

SHR! NITISH KllMAR: Mr. Speaker, Sir, 
he has not requeS\ed for the withdrawal of the 
Resolution. Sir, since you have come, I will be 
brief in my spee(.h. 

/English} 

SHRI MANMOHAN SINGH: I said that 
a nterruptiom) I ended with th use words 
(lntenuptiom). 

{l'rans/ationJ 

MR SPEAKER: You can take time to speak 
on relevant issues only and do not digress 
from them. 

SHR! NITISH KUMAR: All issues have 
been covered and the Hon. Minister has given 
their replies. In my earlier speech I have pointed 
out that the Narcotic Control Bureau do not 
have adequate manpower to check the illicit 
traffic spreading over the length and breadth of 
the country we have north-east border with. 
Myanmar. Besides vast coastal areas, we have 
borders with Nepal, Pakistan and Bangladesh. 
There is danger from all the sides. The in
adequate manpower of the agency has made it 
totally incapable of checking illicit tralTlC. A 
total transaction of 3000 crores took place but 
the Government could seize the material worth 
Rs. 6 crores only. There is no effective control 
over it. It has been stated in the Economic 
Times dated 19th July that: 

/Eng/ishJ 

'The involvement of politicians, police 
officers, anny and para-military forces posted 
in the region is well known. 

To a child in M.anipur. 'Number Four' is not 
only a numeral but something more. It is the 
colloquial for Burmese heroin processe-d to 90 
per cent purity and is responsible for turning 
Manipur into the AIDS capital of India. 

Ninety per cent of I ,734 HIV positivt" persons 
in Manipuf are heroin addicts and contracted it 
while sharing the same needle "ith am,,'1<'r 
addict." 

{l'rans/ation/ 

The situation is horribk lht're and the 
number of drug addicts is \:onstantly increasing. 
If a syringe used fOf AIDs patient is injected to 
other perllOn the AIDs virus can be transmitted 



79 Prn·.ofillicittrofficinNarrotictJruerand ATJGUST 21. Rl!Iie .... of Drug lblicy 80 
Psychorro}ic Substances (Ammdment) 1993 

Bill cl Disappl"t1WJl of Ordinance 

to him. The "Ron. Member talked about inter
national c<Hlperation. I do not think that the 
Enforcement agency is capable of controlling 
the menace. The limited objective of your Bill is 
to extend the existing preventive detention 
period of three years. Stringent measures 
should be taken to enforce the Act enacted in 
1985. people 1Iilo indulge in smuggling of 
narcotic drugs should be firmly dealt with and 
their properties attached. If any stringent provi
sion needs to be incorporated in the Act.. the 
Government should not hesitate to bring that. 
This trade is going on in Pakistan and these 
people have tightened their grip over politics. 
We have been witnessing deterioration in our 
politics and criminalisation of politics is 
increasing. Smugglers are entering politics. 
They have money power and they are tightening 
their grip from all sides. Its consequences would 
be dangerous for the country. It happened in 
Pakistan and they are passing through a period 
d inaabiJity. I do not know as to why Shri 
Manmohan Singhji is keeping quiet. There is 
an article in Sunday in which it has been stated 
that he could be an ideal Prime Minister. The 
\\brld Bank is also expecting so. It is possible 
that some people want to aggravate this 
problem so that on this issue they may get sup
port all over the country. It is very dangerous. I 
oppose the idea that there should not be capital 
punishment. I think death sentence should be 
given.in such cases. .. (Interruptions) This coun
try cannot be saved. Small children are being 
used for this purpose. They are transponing 
hereon from one place to other in postal mails. 
You do not know as to what your child is carry
ing in his tiffin. Therefore, the Government 
should give utmost priority to find out a solu
tion to this complex problem. I would like to 
support the Bill wholeheartedly but the Hon. 
Minister has not asked for the withdrawal of the 
Re.llution and that is why I am not withdraw
ing it. 

MR. SPEAKER: We are under the impres
sion that you intend to withdraw the 
Resolution. 

SHRl NmSH KUMAR: If the Hon. Minis
ter gets up and says so. [ will withdraw the 
Re.llution. 

{English} 

SHRl MANMOHAN SINGH: I request the 
Ron. Member not to press his Resolution. 

SHRl NlTISH KUMAR : I _It leave of the 
House to withdraw my Resolution. 

MR. SPEAKER: Has the Hon. Member 
leave of the House to withdraw his 
Resolution? 

SEVERAL HON. MEMBERS: Yes. 

The Resolution, by lem·e. was withdrawn. 

MR. SPEAKER: The question is: 

'That the Bill further to amend the Preven
tion of lllicit Traffic in Narcotic Drugs and 
Psychotropic Substances Act, 1988. as passed 
by Rajya Sabha, be taken into consi-
deration." 

The Motion was adopted 

MR. SPEAKER: The House \\~ll now take up 
Oause-by-Clause consideration of the bill. 

The question is: 

"Clauses 2 and 3 stand part of the Bill" 

The motion was adopted 
Gauses 2 and 3 .... ere added to the Bill 

MR. SPEAKER: The question is: 

"That Gause 1, the Enactingformula and the long 
title stand parr of The Bill" 

The Motion was adopted. 

Gause 1, the £_rocting formula and the title were 
added to the Bill" 

SHm MANMOHAN SINGH: I beg to 
move: 

'That the Bill be passed" 
MR. SPEAKER: The question is: 

'That the Bill be passed~ 

The Motion was adopted. 

MR. SPEAKER: We Will now take up 
funher consideration of the Review of Drug 
Policy. 1986. Shri Sharvan Kumar Patel. we 

have only 41 minutes left for this discussion 
within which the Minister also has to reply. 

17.07 lin. 

MOTION RE: REVIEW OF DRUG 
POLICY -Contd. 

{English} 

SHm SHRAVAN KUMAR PATEL (Jabal
pur): Sir, on the Drua Policy. views have been 
expressed that with the new liberalisation. the 
Government', concern should be to ensure 




